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Mothoora Mohun Roy APPELLANT
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Peary Mohun Shaw RESPONDENT

Date of Decision: April 2, 1878

Acts Referred:

• Stamp Act, 1899 - Section 19, 20, 5

Citation: (1879) ILR (Cal) 259

Hon'ble Judges: Pontifex, J

Bench: Single Bench

Judgement

Pontifex, J.
Section 8 does not refer to such instruments only. These bills are not admissible
upon another ground. If you contend that Section 28 applies only to instruments
chargeable with one anna, then, Section 5 shows that you cannot use an adhesive
stamp at all. Again, Section 19 seems to show that Section 20 does not apply to bills
of exchange at all. It could not have been intended that s.20 should alter s.19.� I
must admit the objection as to these hundis as they are insufficiently stamped.
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